"l

Central Administrative Tribunal

Principsl Bench

s 0 e 0

G- 1914766

Neu Delhi, this the 24th day of January, 1997

»HOnfble Shri S.R. hdigé, Member (&)
Hon 'ole Dr. A. Vedavalli, [ember (3)

M. K. Senguptay

surdt. Engineer (Civil),
Delri Circle-1I,

Civil Construction Wing RIR,
Soochna Bhazwan (3rd Floor),
CGO Complex, Lodhi Rozd,

NEU 091hl"30 :

. . sokipplicant.
(By,Shri Manoj Chatierjse - Hone prEJSEnt)

-Versus—

1. Union of India through
Secr=tary,
Ministry of I & B,
Shastri dhauwen,
New Delhi,

2. The Director General,
Ao IeRey, Akashvani Bhzyan(Ist Floor),
pParlisment Street,
New Delhi. '

3 Civil Engineer (Civil) Level I,
Civil Con. ruct on Wing,
AIR, PTI Bldg. (2nd floor),
4, Parliament syreet, ' -~
- New Delhi.

4, , UePeSaCe thrOUgh

secretary,

Dholpur House,

Shahjehan Roead, :

New Delhi. : . - ... Respondents

(By shri £.X. Joseph, Advocate)

ORD ER(Ora1)

By Hon'ble S.R. Adige, Member (M)s—-

o

Applicant impugned thé chargesheet dsted 29.2.1996;
We are informed by the respondents? counsel that the
eopplicant unfortunately expired & short while ag6 and
accordingly Shri goseph’statud that the chargeéheet dated
29.2.1996 autometically stands abated.

Under the circumstaznces nothing further survives
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Vo in the 0.A. and the same is dismiised. NoO costs,
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(Dr. . Vedavalli) ( sR.%
Member(J) Member (n)
/Chenchal/
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